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dated the 8th July 1961, un-
der sub-section (4) of section 
43B of the Sea Customs Act, 
1878 and section 38 of the 
Central Excise and Salt 
Act, 1944. [Placed in Library. 
See No. LT-3125/61]. 

(iii) A copy each of the following 
Notifications, under sub-sec-
tion (4) of section 43B of the 
Sea Customs Act, 1878:-

(a) G.S.R. No. 967 dated the 
29th July, 1961. 

(b) G.S.R. No. 968 dated the 
29th July, 1961. 

(c) G.S.R. No 1004 dated the 
5th August, 1961. [Piaced 
in Library. See No. LT-
3126/61]. 

MESSAGES FROM RAJYA SABHA 

Secretary: Sir, I have to report the 
following messages received from the 
Secret.ary of Rah cl Sabha:-

(1) 'In accordance with the pro-
visions of Rub-rule (6) of 
Rule 162 of the Rules of Pro-
cedure and conduct of Bus-
iness in the Rajya Sabha, I 
am directed to return hen--
with the Union Territories 
(Stamp and Court Fees Laws) 
Bill, 1961, which was passed 
by the Lok Sabha at its sitt-
In, held on the 10th August, 
1961, and transmitted to the 
Rajya Sabha for its recom-
mendations and to state that 
this HoUle has no recom_ 
mendations to make to the 
Lot Sabba in regard to the 
said Bill.' 

(2) 'In acecm:tance with the pro-
viaiOllll of rule 125 of the Rules 
of Procedure &Del Conduct of 
Buaneu in the ~a Sabba, 
I.... direeted to inform the 
Loll: Sabba tlwt the Bajya 

- (Ai) L.8D.~ 

Sabha, at its sitting held on 
the 17th August. 1961, agreed 
without any amendment to the 
Khadi and Village Industries 
Commission (Amendment) 
Bill, t961, which was passed 
by the Lok Sabha at its sitting 
held on the 9th August, 1961.' 

(3) 'In accordance with the pro-
visions of rule 101 of the Rules 
of Procedure and Conduct of 
Business in the Rajya Sabha, I 
am directed to inform the Lok 
Sabha that the Rajya Sabha, 
at its sitting held on the 17th 
AUL'Ust, 1961, agreed to the 
foHowing amendment made by 
the Lok Sabho at its sittin, 
held on the 10th August, 1961, 
in the Minimum Wa,es 
(Amendment) Bill. 1961:-

Clause 2. 

That at page 2-

for lines 6 10 14, Bubstitutc-

"C2A) Where in rellpect of au 
industrial dispute relating to the 
rates of wages payable to any of 
the employees employed In a sche-
duled employment, any proceed!n. 
is pending before a Tribunal or 
National Tribunal under the In-
dustrial Disputes Act, 1947 or be-
fore any like authority under any 
other law for the time being in 
force, or any award made by any 
Tribunal, National Tribunal or 
such authority is 'in operation, and 
a notiftcation fixinl or revising 
the minimum rates of wa,el In 
respect of the Icheduled employ-
ment is !IIued during the pen-
dency of such proceed!n,. or the 
operation of the award. then, not-
withstanding anything contained 
in this Act, the minimum ratel 
of wa," 10 fixed or 110 reviled 
lhall not apply to thOle employeetl 
durin, the periOd In which the 
proceedlDJ i, pendin, BDd the 
award made thereh. II in oPeration 
or, .. the cae may be. where the 
notUlcation II "ued durin. the 
periOd 01 operation of an award 
durtDl that period; and where 

I ." ... -,_4.L .":., ~. 
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[Secretary] 
such proceeding or award relates 
to the rates of wages pay ale to all 
the empbloyees in the scheduled 
employment, no minimum rates of 
wages shall be fixed or revised 
in respect of that employment 
during the said period' 

RE:CALLING ATTENTION NOTICE 

Shri Braj Raj Singh-Absent. 
matter of urgent public importance. 
Shri Braj Raj Singh-Absent. 
Motion for Eh~ction Committee. Shri 
S. K. Patil. 

The Minister of Food and Arricul-
ture (Shr. S. K. PaUl): I beg to move. 

Shr. S. M. Benerjee (Kanpur): This 
may be taken up. 

Mr. Speaker: It would nol be. The 
hon. Member who is interestpd does 
not come. 

ELECTION TO COMMITTEE 
INDIAN COUNCIL OF AGRICULTURAL 

RESEARCH 

The Minister 01 "'ClOd and Arrical-
ture (Sbrl S. K. PaUl): Sir, I beg to 
move: 

"That in pursuance of Rule 2 (6) 
of the Rules of the Indian Council 
of Agriculture Research, read 
with Rule 6(6) thereof, the Mem-
bers of Lok Sabha do proceed to 
elect, in SUch manner as the 
Speaker may direct, one member 
from among themselves to serve 
as a membel' of the Indian Council 
of Agricultural Research t,jrp Shri 
T, Sanganna resilned from Lok 
Sabha. 

Mr. Speaker: The question Is: 
"That in pursuance of Rule 2(8) 

of the Rules of the Indian Council 
Of Agricultural Research, read 
with Rule 8(8) thereof, the mem-
bers of Lok Sabha do proceed to 
elect, in such lIlanner .s the 
SpeakeI' lIlay direct, one member 
from amon, themSelves to ser'ft 
u • member of the Indian Council 

of Agricultural Research viCe Shri 
T. Sanganna resigned from Lok 
Sabha." 

The motion was adopted. 

12'10 hrs. 

MOTION RE: THIRD FIVE YEAR 
PLAN 

The Prime Minist!!r and Minister of 
External Affairs (Shri Jawaharla) 
Nehru): Mr. Speaker, Sir, I bt'g 
to move: 

"That the Third Five Year Plan 
laid on tht' Table of the House on 
the 7th August, 1961, be taken into 
consideration" . 

It was almost exactly a year ago, on 
August 22nd, 1960 that I moved the 
motion for consideration of the Draft 
Outline of the Third Plan, and this 
House was pleased to give its approval 
to it. Previous to that, it fell to my 
lot to place before this House the 
First Five Year Plan, in December, 
1952, and the Second Plan in May, 
1956. 

I am moving this motion for consi-
deration not on behalf of the Plan-
ning Co~mission, of which I have the 
honour to be chairman; but, as a mat-
ter of fact this is not the work of the 
Planninl Commission only; it has had 
naturally the full co-operation and 
support of the Central Government 
and their Departments and Ministries. 
of the State Governments, the Chief 
Minister. and their lovernmental ap-
paratus and a larce number of other 
organIsations and specialist indivi-
duals, who are included in various 
panels, and organisations, even /lo-
lng dOWn in many cases to pachayats 
and the like, so that, this i8 very much 
a ,oint effort, and I should like it to 
be considered .. that joint effort and 
not the work of a few eminent per-
sons who have given a ~ deal of 
thought and labour to ita prepuation. 
Many bon. Membera of this HoUR 
bave been &I8OCiated with the cond-




